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I, the Chairman of the Committee on Private Members' Bills and Resolutions,
having been authorised by the Committee to present the Report on their behalf, present
this Fifty-third Report.

2. The Committee met on the 25th August, 1969, for—

I. Allocation of time to the Resolutions set down in List of Business for Friday.
the 29th August, 1969.

11. Classification and allocation of time for discussion of the following Bills
under Rules 294 (1) (b) and 294 (1) (c) of the Rules of Procedure respec
tively :—

(1) The High Court Judges (Conditions of Service) Amendment Bill,
1969 (Amendment of section 18 and the First Schedule) by Shri M.
Narayana Reddy.

(2) The Constitution (Ameadment) Bill, 1969 (Amendment of Eighth
Schedule) by Shri Maharaj Singh Bharti.

(3) The Foreign Donations and Aid Regulation Bill, 1969 by Shri Om
Prakash Tyagi.

(4) The Constitution (Amendment) Bill, 1969 (Amendment of First
Schedule) by Shri George Fernandes.

Allotment of time to Resclutions

3. The Members whose Resolutions had been included in the List of Business for
the 29th August, 1969, had been invited to present their views on the Resolutions before
the Committee. Shri Jyotirmoy Bosu attended the sitting.

4. The Comuittee recommended the allocation of time as follows :—

(1) Resolution regarding Unemployment 2 hours
(2) Resolution regarding Naxalites 2 hours
(3) Resolution regarding Netaji Subhash Chandra Bose 1§ hours

Classification and allocation of time to Bills

5. The Members concerned had been invited to present before the Committee their
views on their Bills. Shri Om Prakash Tyagi attended the sitting.

6. Aftcr considering all aspects of the Bills, the Committec placed all the Bills in
category ‘B’ and recommended allocation of time to them as indicated below :—

(1) The High Court Judges (Conditions of Service) Amend- I hour.
ment Bill, 1969 (Amendment of section 13 and the First
Schedule) by shri M. Narayana Reddy.

(2) The Constitution ‘Y\mmdmcm) Bill, 1969 (Amend- 1 hour.
ment of Eighth Schedule) by S.hri Maharaj Singh Bharti.

(8) The Foreign Donations and Aid Regulation Bill, 1969 14 hours.
by Shri Om Prakash Tyagi.

(4) The Constitution fAmcndmcn() Bill, 1969 (Amend- 1 hour.
ment of First Schedule) by Shri George Fernandes.



Recommendations

7. The Committee recommended that—

(i° the allocation of time to resolutions, as shown in paragraph 4 above, be
agreed to by the House; and

(ii) the clamification and allocation of time to Bills by the Committee as shown
in paragraph 6 above be agreed to by the House.
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